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NOTICE UNDER CLAUSE (a) OF SUB-SECTION (5) OF

SECTION 15 OF THE ELECTRICITY ACT, 2003 (the Act
;aTa;E;iirmi-iiin&i licence for inter-
State trading in electricity in whole of India has been mad

by ENGIE Energy Marketing Indiabefore the
Sixth Floor,Limited. Unit Nos. 3, 4Privat

Tower-2, Virnan Nagar, Pune-411014I;'*:;'Fj_!_FF;: and2. along with itsA copy of the application
enclosures, made by the applicant for the grant of an
inter-State trading licence to ENGIE Energy Marketing

can beIndia Private Limited before the Co
accessed at the website https://engieindia.com/ or

on's office by

3. On consideration of the material available on record, the

Commission is satisfied that prima facie the appllcan
qualifies for the grant of a licence for il-lter-Stale trading in
electricity and by order dated 11.11-2024, the

has proposed to grant a Category-I licence
to the applicant for inter-State trading in electncitv in
whole of India

4, Notice is hereby given in pursuance of clause (a> of sub-
lestionssection (5) of Section IS of the Act
licenceor objections if anv to the p

for Inter-State tr3cIIng in electric lb/ as aforesaid by the
CommISSIon to be received by the latest by
26,11.2024 at the above noted address TIle objections

receIved after the specified date shall notnr
be c

Pas aXeD the dpplIGaub,it ibn iN ICu5, The
28.112D24 and the person who nies the
or objections may in his dtscnUon attend

the rreanng. ;IN wnlcr} rn TA,"DA shall be paid b) !!-lo
S (j/ n

{Harpreet Singh Pruthi)
Secretarvli
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